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ov· . an for priv te ecretaries to joint 
ries to brinJ: them at P r itb enfor 

Personna) n.ts 

2833. SHRI JAGPAL SINGH: 
SHRI R. L, P. VERMA: 

Will the Minister of HOME A AIRS 
pleased to tat: 

(a) whether the Department of Person· 
n 1 and Administrative Reform has sub-
mitted a propo al to the Ministry of 
Finance ( partmeot of Expenditure) for 
making provl ions of Private Secretari6 
o Joint ecretarie of the Government of 

dia a again t the Senior PAs so as 
bring tb m t par with .the Add itiona,l , 
cial Secr tarie ; 

(b) if gO, the detail of the proposal 
rut whether ,the Mini try of Finance has 
·ven it concurrence to th propo al; and 

(c) if not, the rea on thereof? 

TH MINI T R OF STATE IN THE 
ISTRY OF HOME A AIRS (SHRI 
YEN T SUBBAI ): (a) 0, 

not ari ·e. 
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c) The exi ting level of St ograpluc.. 
a i tane for Joint S cr taries is const- ,. 
der d ad quate. 

for for igo co tdbutio 
,Indian titutions 

2 34. DK. V ANT KUM R P. N· 
IT: Will the Minist r of HOME A,-

FA S b pJea ed to tate: 

( ) the number of applications r ... cdv-
d from foreign individuals and institu-

tion for giving contributions to Indi n 
in titutions.. bodies, societie and indivi· 
dual under the provi ions of Foreign 

ontribution (Regulation) Act of 1976-
during c lendar year 1980, 1981 and 
1982; 

(b) how many of the above appllca- -
tion for iTants I contributions were sanc , 
tioned by Government in e ch of the 
ahove year; 

(c) what are the names of the donot" 
in litutioc.>, the r cipient institutions and! 
the amount given in each of the above-
year; 

(d) whet4er overnrnent have e tab-
lish d any machinery to investigate the; 
cau e for which the contribution was given. 
and thc' manrer in whi h it wa utili ed 
or pent by the Ir.dian institutions; and 

(e) if 0" tJ1e detail of it working and' 
the re ults of the investigations, if not: 
why not? 

TH MINISTER OF STATE IN THE: 
MINISTRY OF HOME AFFAIRS (SHRr 
NlHAR RANJAN LASKAR): (a) There 
i no proVlslon in the Foreign Contr--
bution (Regulation) Act, 1976 for for.,. -
eign donor ee ing permission to give ' 
contributions to Indian as ociations. 

( ) Does not arise. 
(c) The information would be avaihbl ' 

after the d ta contained in the returns . 
of · foreign contributions s bmitted by va-
riou org ni taions for the year 1980, 
19 1 and 1982 j computerised. 

(d) and (e). Government have not-
t bli hed a separate machinery for the -

purpo e. omplaints received re ardml: 
misutili ation of fund are looked into. 




